
IN THE SUPREME COURT OF INDIA

CIVIL APPELLATE JURISDICTION

CIVIL APPEAL  No(s). 5040  of 2018
(Arising out of SLP(C) NO.12897 of 2018

@ D.No.18321/2018)

SOUNDARA RAGHAVAN RANGACHARI                       Appellant(s)

                                VERSUS

MITCON CONSULTANCY AND ENGINEERING 
SERVICES LIMITED & ANR.   Respondent(s)

O R D E R

Permission to file the special leave petition is granted.

Leave granted.

We have heard learned counsel for the parties and perused

the record.

It is stated by learned counsel for the parties at Bar

that all disputes between the parties have now been settled.

In view of above, the impugned order is set aside and the

appeal is allowed.

..........................J.
                (ADARSH KUMAR GOEL)

..........................J.
                (INDU MALHOTRA)

New Delhi,
May 11, 2018.

Digitally signed by
MAHABIR SINGH
Date: 2018.05.12
12:05:53 IST
Reason:

Signature Not Verified



ITEM NO.66               COURT NO.10               SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

SPECIAL LEAVE PETITION (CIVIL) Diary No(s). 18321/2018

(Arising out of impugned final judgment and order dated  07-05-2018
in  C.P.  (IB)  No.  650/2017  passed  by  the  National  Company  Law
Tribunal, Kolkata Bench)

SOUNDARA RAGHAVAN RANGACHARI                       Petitioner(s)

                                VERSUS

MITCON CONSULTANCY AND ENGINEERING 
SERVICES LIMITED & ANR.   Respondent(s)

(Appln(s)  for  permission  to  file  additional  documents,  for
permission  to  file  special  leave  petition,  for  exemption  from
filing the certified copy of the impugned order dated 7th May, 2018)

Date : 11-05-2018 This matter was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE ADARSH KUMAR GOEL
         HON'BLE MS. JUSTICE INDU MALHOTRA

For Petitioner(s) Mr. S.N. Mookerji,Sr.Adv.
Mr. Diwakar Maheshwari,ADV.
Mr. Aditya Vikram Singh,Adv.
Mr. Shreyashe,Adv.
Mr. Susmit Pushkar, AOR

                   
For Respondent(s) Mr. Shivam Singh,Adv.

Mr. Gopal Singh,AOR

UPON hearing the counsel the Court made the following
O R D E R

Permission to file the special leave petition is granted.

Leave granted.

In terms of the signed order, the appeal is allowed.

(MAHABIR SINGH)                           (PARVEEN KUMARI PASRICHA)
 COURT MASTER                                  BRANCH OFFICER

(Signed order is placed on the file)


